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NG B SRS BT |

(2) 39 I v & S|, Ot dfere AWl © Gy A s e ik aRfrEt @
da fafrd e e, O faftest o Foifta s a1 R @ @ wfad g@nfg

(3) WaR, YT wfad & @medr W Ufagd y9a St O fagq uRvg ffoRad
SIfaqal 3R Al BT TART HOTT —

(i) w1 defore gre § G Siv erald & Gerg &/

(ii) SEITTT T IV [Avare [T & T H SIgerer &/
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(iii)  9rEgr9®, TE—HrgqE, Gelad GEAaE 3V 3 sy gl forad S 3V favarv
Rrerr @ gg o wfFaferd & v 9937 va S dera @l @1 SIgedr B/

(iv)  399g HrEI9dHed 8 FFIE BVl

(v) TEAETTT & AHIT, SeqTq7 13977, ST 3iiv [avare [rer @1 werg+r,/ 3HerT,/
FHITT &G ST HYAT

(vi)  feafdenerd d orEl @ THIGT @ GSET [@99F 9T SN TrHET BN aiet S
P T [FEIRT BT/

(vii)  SIfer (IS}, ISwiAr SV 4777 93 Ga7ad GIgd@Al | AT @199 §7T

(viii) T P HalorT W@ @§ET @A AT S PR @ aredl & I vE§ T qer
IYH GEITY TT |

(ix)  @AT @I 775 S GG HYd § HIEd Sgerer Her/

(x)  Fwalerer & Rl @ 1o S#ary R v @i @ wafT s/gerr #vr)

(xi) V9 I P F GHIGT BT 3N VH I FTIITT] BT I BT ol FF
ITTH & TUE] B 3eflT T IS T Feryld VT HGTT I SfERIGT B g/

15. B MR I NS |-(1) fawafdener # genfafza dorr &)

(2) s & foy e derg # aRfemt grr genfafed favmT grm |

(3)€Wﬂiﬁmﬁqﬁﬁuﬁ§mwﬁ%ﬂwgﬁamwwﬁ%ﬁmﬁﬂﬁﬁﬁaﬁ?a€

fafgd wiedl BT FUTET SR |

(4) B o ¥ sy 918 B8N R fferRad wewg 8 —
(1) JeTT & $H/$H TeTe;
(i)  9g HEIfdeEnedl & Ah™ @ E‘—ﬁ‘r{;
(i) A9g AR B T sreuet / faTTTReT;
(iv) PN ® 9 gR AT T T W Th ¥ Ghrg

Ha;

(v) o0y fovmmeme — ew Afaq |

(6) & Hara @ f=foRad Fea B —

(1) JITYT PHRIPHH B GAGAIDT HIAT 3R IEH GER BT G o1,
(i)  fo9mT /@Ta @7 urgushA SR uregEdt AfAfd a1 ¥ ORE B
freg & oRaRl R faR &< ok S orgded & fau fagq
(arpTafie) URYE BT UK B,
(ili) U I AT BT HUIEd AT Il I fdgq @rdrafis) akug
T AUl gRT FHIRIE fbar g |
(6) favafdenery @& &X& FTADIR fAWRT BT T 3redel ERTT MR ABIAENAT & B [IIRT &7
T we 2R el fgfad, wifadal ok wdel o aRfml gr fafed faar s
16. YTIHRI @1 AcEdT & 49" d Suey |- (1) 39 Affm # e Sudfd &
fara, faeafqenre & 5 WeR a1 Mo & ued 9e) 9 = 35 959 g, NYS, §CIU
S & PROT @] AT U R USES qRT R H A B I 39 UBR gg Ridd JRAETIAR
gerrefter, genRerfa, fFygfad, am Fded a1 Gg—dreH g’ 9 9e), 3R 39 yaR Fygfad, M
fafde o1 weafsa =afd = Rfed @ gfd S99 9ew @) 9ea & sriafid or@afr a& &
e I R W Ffdd @1 fygad, 7 [fdse a1 |gdiford fear Sirar 81 &R 98 g2 U uR g1
XedT |

(2) faeafaemem & & wReR a1 Fem @ Jewar 9 &0 afed o 9 genfufa &
IHIET W 9 IR WR 8T G b VA1 Al Afcres temdr & fbdl saver &1 Rigey oevin
AT € AT Hdg WS BT RV ITb gRT ORI IS & g™y 78l ©, fbg ST&l VAT BIg AT
HerH ArATerd gRT RIgay Sexrl AT 8 98l qellfeufd & Jd STgala $I Argededl Tei s,

IR=], GAale BT I sfaeR ey 91 f5f <fdd & fIwg U @8 oy w8l

(3) @18 =faa < favafdenem & &l weER a1 fer &1 R Mo @ 98 fawafderea
BT 8 A1 9 8, & U & w9 § Gaw 81, I U FEAdT Bl YSa o FH & gd S9 I

ST |
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frera, ot 59 fgaa a1 9m ffde far 81, &1 wew 7 38 S 81 a1 98 U WiisR a1 Fer
BT TR T8l I8 UTQT |

@) 519 TN B g AU gRT eTRa yeTHem= & favafdene™ & foxft wfer a1 e
P GG B WK & d9 A 9T U HEHIdT AT b ATAE B Yd VYW UG W I 8l I®
ST/ STl 81 A1 98 qRd U9 U R a1 &era &7 9ed 81 I8 ST,

R=] 98 A §9 BRI ¥ IAUAT IS YR FRA H YAIRd 7@l g e /g 6 a8 AR
g W e srafd & fow g2l W o7 <@/ B

(5) foeafdenem & fHedl URGR a1 MFPE & 9 ¥ A = DS 9e® Haufd &
ST U= §RT U9 IS | &N U3 § I 3R VAT A1 U8 WIeR By oM i), S99 aRiE |
g7l BRI 5 AR T 98 U BT T 8l |

17. i &Y fafrm=aar & Wvar —(1) fawafderes w9 ik =@ @ srfafyami
3R fafd=l &1 SrguTe & |

(2) favafaemera & fH WSdR a1 NHRT &7 IS BRI AT BRIATET

IS Aol # A e Rfdq &1 femear & sRor srear foly 0 afdd &7 sriarsl § 9rT
oM & SR s foy 91g § udl 9ol & 98 U091 @R &I ghaR el o, AR FE Rl |

3) 9 rfafgw # s Sudfod @ Ram, fovafdenem o1 s9a G0 WffeR gRT
AHEaydd fhy g | BRI A1 fBy T sew Sift BNl SR w9 Mfaf ar uRfmi ar fafmi
T ARV H BT Mg AT fHY M b fon arafda fed ara & forg feafdere ar g9 uiteR &
foeg @I 918 Bl TR S 1ar I fhel afayfed &1 grar e foar S |

(4) 39 JfAFE a1 IFS AT gAY Y fHA IR & AR H AgHagdD a%Tl‘s‘
S @ forg merl¥a fadt a1d @ forv favafdeme @ fod) e a1 oMy el & favg @IS
a1 a7 faftres FrRiarEl ARera F&f grfY |

-1V
faeafoerey & Ui
18. SIfSrarY |-favafaerey @ fFrafaRaa yarfeer &9, gor —

@) EASUBRIGE

(i1) EASRING

(i)  fAcErET

(lV) _G?l:f;

(v) IRETR;

vi) i,

(vii) faeafqereaa & dar & U 3 i g aRF=—ET g1RT
faeafaenera &1 eI a1ffa fdar Sy |
19. FATRMfRY |-(1) [AER IIUTd 3= y=Tfg & favafaenea & ganfeafa 8n |
(2) FHenfAufy faeafdenera & yam R den SuRerd Y& W favafdenaa & derid FRE 3
FETETAT B |

(3) T IUIMY UM PR HT &b UKIG Helloufd & FYfe & Fedef 81T |
(4) gerferfe,;

(1) fvafderem & FRGAY F FERd STHAR & fou $IE BTG & AR B

GERIMCIN

(ii) m@ﬁwﬁﬁw—u@%ﬁﬂaﬁmﬁﬁwaﬁaﬁw,ﬁﬂﬂ%ﬁﬁwaﬁ
faeafderea & U4 &0 ueifer) a1 gifdeR o gafdar & fou e % qo1
o= v fow o= 4 & far foar &7

(5) genfaufa forRad e gwi, fawafdere & 5 weIfder a1 wfeR & (9 fad
ST AT PR P AT PR T S e SifSfm, aRfFrm ar Affs & 9wy 7 g,

Ry QAT Blg 3T B & Yd d Heg USMEGRI I UIEBR ¥ SR 28T Hl b Q4T
ey R T fhar 9V @ik Afe fafafde w9 & Iavid g9 Gee § Pls BROT S9AT STIar &7 o 4
S W AR BN |

(6) Fererafy VT wfRTAT BT UANT B TAT U I Hadl B Ul BN Sl g5 o9
srfarfH a1 aRfes gRT ued 8|
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(7) Fpenfufa o ol =fdm ar afdaal, 9 9 FRRE &, 9 feafieres, S g9
9 TIRTRITAT, YRIBICr, FUBICR, BRITTAT TAT SUSRVT 41 WM © IR feafdeney grr srRea
a1 genfd el wRerd, Aeifdenery a1 eraEN sferar fdvafdened gR1 g9e dardu | |drford
AT UG T SR eI [Jeafdened ol o/ R &1 MRG0 &1 |94 IR faeafderea &
e Ud fad 9 e B favg @ 9ad S S B 96 |

(8) FanfErufcy TH FRieTd AT S Usdrd @ [TSBY @ Wi oY WRPR & [G9R, [Ieafdere
Pl AUNT B R SUWR favdfdeney & v JARAFReGd Hxa & uzard & SHdiell dRdls doll
T wRars @ forg FuiRa wwa—fm @ ddy 7 favafderea o wmef <)

20. FAURI|1-(1) Haufa fawafderda & Yofermas gefder 8 R S9a Fyfda =g
AR §RT R T & U9 I HATOulr gRT S SN | 57 WRbR Fd AT (Search
Committee) @1 SJIAT & MR TR VAT Udl IR ST | T ST 3 FrafalRad dewr it—

(1) wEIfeE®, JMgo o Yo 3Ro T Ydh A AR;
(1) = TSR BT h a9 R
(111) Gefiufer @ e am FERR;

WG, 371 GER H A TP Bl Y AR gRI WAold & wd 4§ a9 f[fdse fFar s,
WRHR 3R penefe o1 aM FERR gedfa a1 waged ufdd b1 8n | feg favafderaa &1 gom
HAU T P ISP H A 5T WRPR gRT [+1gaa fbar g |

() var afd R e Scpeal g @1 81 a2 o, R &k R & &3 4
T DI IO USRI B 8l FeAud b US & oY IRIIIAT $T urH BN |

(3) TE S B I BT AUS FAR fHAr SO AR g8 w9 HiY favafdererar / dremi
# S | wd B 99 BT BAS T AT R A AW & U BT gena < |

4) STIE SUURT (1) # orafdse fbdl 9/ & 8 gU M, &g iR a1’ & @oufa @l
FRfa HenfSufd g1, S9 §RT J1 @eRa Fdeml ok Tl IR &I ST |

(5) Ferufcr U U WR AR B B ARG A Urd aul qeb AqaT UHS a9 B MY qd Sl
fl Ugdl B, U% R 1| Y Gerfa @ R o 9§ & qd B9 R Ui 9§ @ faRy fafy @
forg g 50 ARBR gerula g wR el |

(6) wemfd w@foiRgd T U= HenOufa & FAd B AUA Uq AN BRI FHAT Sl
ag,_crleQTrl%fa%HlHlvucI:Wcu?luﬁeoﬁquﬁiql SITeTT T AR T erafcr 3o ud a1 AT
AT AR B, fbeg AU I Uge 1 USHad HR T |

()Wﬁ?ﬁaﬁmﬁﬁﬁﬁsﬁwamﬂaﬁrwaﬁamﬂﬁﬂﬂmwéw
a@ﬁmﬁﬁﬁ@ﬁm@%aﬁ%ﬁé@/m%@q mmlluqld?ﬁeﬁgmwﬁ AUl & B
BT HUTEH B G, g ITdb] A B8 A8 I AeH Bl A8l BT |

(8) PR I IHAAT B IMUR UR AT HATOUT §RT UIRT 37T Hrar Al Gt
H T B P gl &1 e W a9 B [wfduey & Rl & fOvg © 99 genfauld gRr
T fdd g’ IS Sia-—usdid BRI a2 AUAT ARG B HT ¥R AT I &
q1& AU & 3T DI BISHY HAUT Bl 39D UG U ST el ST |

21. Geufa 1 AfFTAT T i |-(1) Gaula favafdenad @1 yaH dRiued Iarism
e dre, fagq uRyg Ud o WEeRI &1 Uqd el BN AR FHomeufd &1 JguiRerfd ¥
feafdenery & <ela TARIE B1 ALETAT BT TAT I AGKIAT DI IUMERAT USH BT S IH T
FA b PaR Bl |

(2) Herfa faeafdere & HRIGAMT R FHY FRIF0T T JoO1 favafderney # R
Y I BT TR B8R |

(3) Ferufd g a1 e faga uRug @1 9o 3Mgd B |

(4) Hedfa 39 rfAfrd don aRfFRED &k fAfEl & Suedl &1 favaw g e gHiad
BT TAT 3T U JATTIIH AfFTAT BT YA BT |

(5) FHorufr T dIS & A ORI UTadherl e afiie ol & URIAIaRel & [THER
&I |

(6) Hefa fxl mdRemar o Reafd § (il o8 dRaE &= Fam v 9@ 39 &
AR dhIfelds HIRaTg HI agddal &l | Yl Rerfy # Jem qoaeard gemefier ol drars o Rure
I USRI BT ST S AMRI TAT I fd9 R HRATS B |
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(7) T8l SUURT (6) & e FHotufd gRT Bl TS HRAg [Jeafdenad & qa1 § HRIRA fod
afed & o afeaex 21 987 Tr aafdd, & 18 dRae @1 Aifed arfial fey oM & a9 N
el & fiax 918 & U ST HT |

(8) afe gerufd &1 W= 8 9 f& 9 @1 fofy favafeere & wataq fa & =2 & @
I8 I g & i e s [S=er 39 R o eifw g |

9) Ydaxil SUERIAT & SU§el & e, Goula fqeafderad & uareRal, el qen
3 HHeTRAl o Fgfaa, Ui ok sl | &t a1 & fofal &1 o s

(10) @emfa, fowafdenre™ & FRiGAU & WG U= T e Y iR R &
TEH, T U4 THIHIUT BT RIFHER 81T |

(11) FAufd, gdas IS &I G <ax, gIRI— 18 & WS (i) ¥ (vi)) d& # Ffde
faeafaenery & fd Uil & Rad g R ©8 A8 ¥ FFH6 Fae & oIy fHd Sugad afad o
s i wR | |

(12) Forafd VAT o AfFal BT YART T1 U T Sl Bl |Ued & Fal, Sl I
3 M &R URfml & Sudell & 39 S yad &1 a1 ARG 2|

(13) 39 =M @& UM Uadd & dNg | BE WIE @l @ & fou  @edfd &
ferferRaa arfaRea wfeaat gnft—

(1) goRufd & sgdeT @ srwfH, favafierem & o Haem & fou g9
sfefg & srefi= gk g9

Wwﬁwa@ﬁwaﬁwgﬁaﬁtﬁlwamuﬁmwm
gRfTEl BT Jrasae uRad= afed FfeR B THT |

(1) gorufd & qd AT 9, iudfds WRIGR! dur MEml &1 767w FH
ﬁwﬁawwﬁwﬁmmﬁaﬂwﬁﬁﬁwmaﬁm|

(111) Gwenfufa & o & srgeld, W fO<ig aveT FRAT a7 U7 & BT S
39 AMAFRM a7 s [0 3e DI FRIWY < & oy Jmawasd s,

(1v) =@ WHR & g4 argAred 4 Wl Fgfeaell ov o 39 afdfrem a1 swe
el ofer & FIwY <7 & foy Jemaead 8|
(V) ooy & gd orgeT 9 SS9 gRT IR gl & fdeT & fog
Tenifaa |l & Fyfaa &,
(vi) == fafem o oRfesl g1 gdem a1 &1 e fodt a1 ot wifdaat &1 g
DT |
22. favafaere @ I gSIfGNY |—Im fRdes iR o=t — OR— 18 & W@ (i) 9
(vii) % 3 ffde feafderern & yaideiRal @1 Fgfa, fvafees & dag TieR & srgaeT
J dr genfafed fdedi SR e/l R goufd gRT @1 oMU SR I fawafderey & qoidres
TSIRIET B | O USROG & dad, 9T d 3 [dT IRT g8l gnft o uRfeEl gRT genfafzd
Bl
23. fRy®, 9, WReR, s anfe1-(1) Wse fareror e —g—<H
(floSToUHo) FIAd Jd Ud FIdd R Irse R & R Fard IR R i wwaa & forg
B |
(2) fcer®, oy favafdered # o HRIEH & fevH U9 999g & RaR 8|
(3) freee, fIaR e Y IR dRieH & Feed iR ¥Fa & RT=IeR 81T |
I el & waer Ud fomerRat a&1 2l o aRferael gy genfafea &
@) P B SH/SH ¢ SIF GBI IR IAD AT 9IS B eTeT B qAT FhI B {eqor
BRIHH B A B Bl & Ul TRER 81T |
(6) MR
(@) yeu d1S e fagq uRug &1 ucd A B8R &R 9l uRval & g
NI BT |
@) feafderem & aferdl don AR gev (AId) & 9@ SIReT &I
TR 8T |
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@M  gnfafRa vemuem fwae @ qen favafdenme & WM WA @I
RreR 8 |

@)  wae gd (Jostlo) AT FIADIR (Fostlo) UTSHHAT | MG, Josilo
3R Moshlo & WRIETRI &1 Hare- Ud Yeed, favafdemes & sl &
I JffveraEl, R forg T urgusmH, ura wfee, SuleRll, gREsRI
Jrerar o= fafdre Surferl (Redia=d) qem B3 @ rdefid drddhan
IR Srgemd & W o axqy N e 2, & SrgReT &1 RTRER
BINTT |

(@) favafdener soie, o faarur g9q, el @ gdes dem faaer @r
RreR 8 |
@) uE gFREd & &1 SmieR 8n 6 aamfdea @9 &)
M feafdemerm @1 fafr= sasal #§ duiRa o@r & emafdd IR
fReror @ eI ST |
@) IS gRT JAT AR wu H dorr AT A fwddered & o & HuRI
FT fTHER B8R a2 Ade @ Rfd, @ sy @ik faer & Rufa &
AAd AR & |
) uE <@ & rRaul § Hefod IRReR &1 3rEae JuR 8 iR frafid
<ie e fdar S|
(7) z9 ofafm & Sudyl & SremdH, aR— 18 & Ws (i) 9 (vii) 9@ # ffde
faeafdere & uIiferl U 3 Piddl BT |Uled X1 ol S A99—9Hd W fedfd g1 fafed
T FEGRRIG fhar oy |

JI—-V
el vd SFal @ Far—rw
24. 994, Frgfea aem a9 @ =l &1 faior—(1) 39 afafa & Suael & sraed=
faeafaener Rieral qen wHenRal @ fFgfda, u=fa, @99, 909 wd @<l &1 feiRer qen o= dar
Tt & gfshar fafga aRfem & genfafka wu # grft|
(2) «fafrm # srafdse fedl a1d & g gy W, @15 fvafdenrem o1 #weifdere™ a1 s9a@
HerH, fRig i@ aret el yeRr & Reer, IR Rere ug &1 god a1 oo Sl &
JIF—wl H gl T WRBR BT Q4 Wi & (91 T8 B FDhT |
FIRI—VI
e, ey ud fawarR R
25. Rrari—(1) g9 A ad @ el fawafdeney @ R & ravia Frds, FadR
Td Efaer B IUMY Al dRAwH don Y ud venfaRd WEes e @ &= # srcudiierd
S /aféfhae oI sanfe affaferd 8|
(2) f3rer wrdspH, I U4 I Afodl & S FaiTaEar 999 ST |
3) fazafdemea R, faaRa /xR, smgodocio F9Ud STMGRT &I MEH—Ya &
e W Gefod U8l BT |
@) S e & HEiSHl BT e FeH AT GRS IS UG FATRIIRIR GRdd BT

BT |

26. wer|—(1) 39 S den uRfFE & orend, favdfdened &Y 14 dgag &3 #
Jferrgol, Tl T STUYa YO BT ggrar S

(2) 3o WE WS & "egd W fIvafdeners HfY, uyures don sUe SAIfGR @ o1
Hedg ARl & foIg vere FRiFs Qoiki 81T |

(3) faeafdenery TRAR @1 Fedald ¥ HRAFIT AT WA Haleld &g AU & AfBTRar
@ oia A= BN Siaay 9 H &3/ SFd ST ds Ud U STEE s Ud dR
HHT |

27. fawrR frar (1) fvafdereay # fowar Renm srRigd oy fhar S dorm, s
JfAfd vd uRfFRem & regedi= urdfeie Jeicd U@l ST GiRed SO 9ol @Rd $iY e
T fPaMl T o) & fory e & sy oR aenRa UigdIfe! & TR & GdHR a9IQ | 39D gRI
faf= goenRal & forg u<eEl vd ufderor SrimAr BT Ao B | favaR R srieH & e
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faeafaenes o A= SoEal don $w &R T WEHR & T S Wikl & 9 99\
RIYT FHT |
(2) faeafderer g Y faR @& e &1 ufowe Rfefig w7 &1 STREr B8R |
(3) fazafdenera T AR & ISIRIGIRGT / fIRaR JfRFHRAT iR 96 SAfHR # Sdral
Pl @1 $fY & TaraRi | d&fta gfieror Gaeft FerRdr 3R FEdRT UaH BN |
28. Rregor, ey 3k fawaR Rien &1 waiaxer |—(1) goula  fOwafderea & Heam
RIRIRAT & el | Rrer, wier vd fafdene & fawar Ruem & wfafafedl & gof vareor &g
TN HeH SoM & oIy IaRary Br |
(2) Rreror Hart &1 TS FHR FEW UJD AdBIHD dY H REv—ar & AfiRed §o
I (30% A 3AfH eI IR Feruld gRT fAvafdeney & Aem Ueiter] & wRHe ¥ gorn iR
Ay dd) dd oY 3R/ A1 foaR fharwmadl # fiRd | S yeR oy a1 faar da it @1
e o Y e dri H el B |
(3) wErfdener /da # uexenfud Refor, oy vd foar Rem @ it o) dar &
S /eI denerd /dah 9 @ yemae EEer # g den gunRefa e (ate) ud e
(faear fRret) & 9T do-ta fRizor § 8 |
(@) foeafdernera 5T @ &= MaeIHATs Bl & H IT gY AU oY Ud IR et &
PRIHH fAHRAT BT TAT TRBR Td AT UURTRAT DI IUYad U] STl BRI |
regra—VII
ey Torr orar
29. fwafaenmery a1 et —(1)fowafaeres & e dmm A 8/ o —
) Yepl, A=l T el W UTd oMy IR fAvafdena @1 wwRy werm
BTG, MY Bl Ud BIET A YT 37,
(i1) AR R 39 A & ey & &g o o) far T sfve™ ud
STger;
(iii) 39 3fEH, AFEH, & AT K0T UG gEdl I,
ST BT ST |
2) faeafqencra WRemod N & 99 9 TH B BT TS BT B SRR AT
ARRGR AT 39 (A 7 o1 ax4 & forg srgAifed voidl g™1 fhy 79 sferem™
IR e T a1 gRT enfafifdse o= IR 59 M § S @1 St | Sie i
e B drs gerfafdse iy weenud MY & 9w i § genfafza A &
U ARG BR D |
3) favafdeney WReR gRT a3 T B are™ 9 Sdfdd o fdaver, RulE vd o=
faRredl WRBR BT UKD UM TAT IRBR gRI JARRE F99 & Wik AR
FTFRRIT OfF ¥ e & SuEN ¥ Wt W fJarvr, @id ufided ud e
faRtredl vd o fdarvr gwgd & SR BRAs HON oAl b 39 AR fear
Y |
@) YA LT BT I g1 & fory fawafdenery, WReR | a1 f6dll 3 99 WRaR 9|
Il Bs AR A I dg1ie Forl A e a1 & U el WROEPR PRA D
fou \em grn s forg favafdener iR g™ < a1 < & 99 e 6y
&l |
30. ffr &1 ydem |- faeafaenmem @ v AR, Semua B vd o AR &1 e
aRfrem g1 FMufRa Sudel & srgaR far Smo |
31. o@l a1 A&l |-faafderad &1 aiffe ok favr feas gRT R faar Smem
eI a1 g1 AmiAfds a1 witied wifeR gRT weiford fdhar o | faaver # fawafdernea &1 geyd
1 urd W g =R 9 ford fdl Wi @ oy g, e favafderery g1 YudE @l i |l kA
|ftafera gl | YT [{eRr 918 gRT M= |eafed faxiia ad @ wifid & 88 918 & HioR o
o g |
32. #fasy fAfer, 99 sk fwm—(1) fvafderea gon fafgg Gfy & dor fafka ot &
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[Bihar Act 12, 2010]
THE BIHAR AGRICULTURAL UNIVERSITY ACT 2010
AN
AcT
TO ESTABLISH AND INCORPORATE AN UNIVERSITY FOR THE DEVELOPMENT OF
AGRICULTURAL AND ALLIED SCIENCES IN THE STATE OF BIHAR

BE it enacted by the legislature of the state of Bihar in the sixty one year of the
Republic of India as follows:

CHAPTER1
PRELIMINARY

1. Short title,extent and commencement—(1) This Act may be called the Bihar
Agricultural University Act, 2010.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force on such date as the Government may appoint by
notification in the Government gazette.

2. Definitions—In this Act and all Statutes and Regulations made there under,
unless the context otherwise requires:
(1) "Academic Council" means the Academic Council of the University.
(2) "Act" means the Bihar Agricultural University Act, 2010.
(3) "Agriculture" includes the disciplines of:

(a) Natural Resource Management;

(b) Crop Improvement including Production and Protection;

(¢) Horticulture;

(d) Veterinary, Animal Sciences and Fisheries;

(e) Dairy Sciences and Technology;

() Forestry;

(2) Agricultural Engineering and Technology;

(h) Food Technology;

Q) Home Science;

() Agri-business Management;

(k) Agricultural Bio-technologys;

) Basic Sciences and Humanities in relation to Agriculture;

(m)  Any other subject related to Agriculture, and allied sciences applicable for
management and socio-economic upliftment of the rural communities.
4) "Authority" means any authority of the University as specified in this Act;
&) "Board" means Board of Management (BOM) of the University;
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(6) “Board of Studies” means academic affairs committee at faculty level;
7 "College" means a constituent college of the University;

(8) "Chancellor" means Chancellor of the University;

&) "Comptroller" means Comptroller of the University;

(10) "Dean" means Head of a constituent college;

(11)  “Dean of the Faculty” means Head of a Faculty

(12)  “Department” means Department of the Faculty;

(13) "Director" means and includes Director of Resident Instruction, Director of

Research, and Director of Extension Education;

(14)  "Faculty" means Faculty in the University as specified in the Act and the Statutes.

(15) "Government" means Government of Bihar;

(16) "Governor" means the Governor of the State of Bihar;

(17)  “Head” means Head of the College /Department;

(18) “KVK” means Krishi Vigyan Kendra under the jurisdiction of the University;

(19)  “Officer” means an officer of the University as specified in the Act/Statutes;

(20)  “Prescribed” means provision as set forth in the Act/Statutes/Regulations of the
University;

(21)  “Registrar” means Registrar of the University;

(22)  “Scheduled Castes” means the Scheduled Castes specified in Part III to the
Schedule to the Constitution (Scheduled castes) order, 1950;

(23)  “Scheduled Tribes” means the Scheduled Tribes specified in Part III to the
Schedule to the Constitution (Scheduled Tribes) order, 1950;

(24)  “Statutes” Regulations and Rules means respectively the Statutes;Regulations and
Rules of the University for the time being inforce;

(25)  “Student” means the person admitted and enrolled in a constituent college/faculty
of the University for taking a course of study for a degree, diploma or other
academic Programmes duly instituted;

(26) “Teacher” means a person not below the rank of Assistant Professor appointed or
recognized by the University for the purpose of imparting instruction and/or
conducting and guiding research and/or extension education programmes, and
may include any other person who may be declared by the Statutes to be a teacher
with minimum prescribed qualifications.

(27)  “Unit” means and includes service units of the University;

(28)  “University” means Bihar Agricultural University;

(29)  “Vice-Chancellor” means Vice-Chancellor of the University;

CHAPTER II
THE UNIVERSITY

3. Establishment and Incorporation of the University—(1) The following

University shall be established with effect from the date of enforcement of this Act:

) The Bihar Agricultural University with the Headquarters at Sabour,
District Bhagalpur having its jurisdiction over the whole State of Bihar.

(i)  All Colleges, Research and Experimental Stations, Krishi Vigyan Kendras
or other Institutions mentioned in Schedule-I shall be its constituent units
under the full managment and control of its officers and authorities and
no such units shall be recognized as affiliated units. The State Government
shall have power to add or delete any institution to/from Schedule I.

2) The University shall consist of a Chancellor, a Vice-Chancellor, Board of

Management, Academic Council and other authorities and  officers and

constituent bodies as set forth in this Act or as provided in the Statutes.
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3)
“)

®)

The University shall be a body corporate having perpetual succession and a
common seal and shall sue and be sued by the said name.

A University shall be competent to acquire and hold property, both movable and
immovable, lease, sell or otherwise transfer any movable or immovable property
which may have become vested in or has been acquired by it for the purpose of a
University, and to borrow money from the Central Government, State
Government or any corporate body approved by the State Government and to
contract and do all other things necessary for the purpose of this Act.

Provided that the University shall not lease, sell or otherwise transfer any
immovable property transferred to it by the State Government without the prior
approval of the State Government.

In all suits and other legal proceedings by or against the University, the pleading
shall be signed and verified by the Registrar or by the Law Officer or any other
officer as authorized by the Vice-Chancellor and all processes in such suits and
proceedings shall be issued to and served on the Registrar/Law Officer.

4. Territorial Jurisdiction and Constituent Bodies—(1) With respect to teaching

at the University or college level, research, and extension education programmes in the
field of agriculture and its allied fields broadly defined in this Act, the territorial
jurisdiction and responsibility of the University shall extend to the area as mentioned in
Section 3 (1) (i) and (i1).

(2) All colleges, research stations, KVKs and other institutions coming under the
jurisdiction and authority of the University shall come in as constituent units of
the University under the full management and control of the university officers
and authorities. No unit shall be recognized as an affiliated unit.

(3) The University may assume responsibility for the establishment, development and
operations of its constituent bodies in the territorial jurisdiction as may be
required.

(4) The University shall have authority throughout its jurisdiction to provide for,
instruction, teaching, research, extension education and training in Agriculture &
allied subjects in the State.

(5) No University other than those Agricultural Universities already existing in the
State or is established by an Act of the Government of Bihar or the Government
of India, to which this Act relates shall be competent to award any degree in
Agriculture in the State except in the discipline of Home Science.

(6) The University may have collaborative research project with other Universities set
up under this Act or otherwise or with other institution in subjects of common
interest.

5. Objectives of the University—The University shall be established and

incorporated for the following purposes:

(1) Making provision for imparting education in different branches of
Agriculture and any other allied branches of learning and scholarship
which the University may find necessary to include;

2) Furthering the advancement of learning and conducting of research in
Agriculture;

3) Undertaking extension education activities for the welfare of people of
State;

4) Promoting partnership and linkages with national and international
educational institutions;
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4) Such other purposes as the University or the State Government may from
time to time determine;

6. Admission to the University—(1) The University shall, subject to the

provisions of this Act and the statutes, be open to all persons;

Provided that nothing in this section, shall require the University to admit to any
course of study any person who do not meet the prescribed academic requirements/
standards for admission or to retain on the rolls of the University, persons whose
academic records are below the minimum standards required for the award of a degree or
whose personal conduct is such as to be inimical to the purpose of the University or to the
appropriate rights and privileges of other students and staff.

(2) Subject to the provisions under sub section (1), the University shall reserve
seats for Scheduled castes, Scheduled tribes and other categories specified by the
Government,

Provided that no such person shall be entitled to be admitted to the university
unless he or she meets the standards prescribed in respect of such candidates.

(3) A University may admit to any course of study a large number of students that
can be accommodated in the available faculties of the University or in a particular college
or department as determined by the Academic Council.

7. Powers and functions of the University—A University shall have the following
powers and functions:

(1) to provide for undergraduate and postgraduate instructions in Agriculture

and other allied areas as the university may deem fit;

2) to provide for conduct of research in agriculture and its allied branches;

3) to provide for dissemination of the findings of research and technical
information through extension education programme;

€)) to institute degree, diploma and other academic distinctions;

5) to institute courses of study and hold examinations and confer degree,
diploma, certificates and other academic distinctions on persons who
have:-

(1) pursued courses of study as prescribed, and
(i1) carried out research in the University or institution recognized in this
behalf by the University as may be prescribed;

(6) to confer honorary degrees and other distinctions as may be prescribed;

(7 to provide lectures and instructions for field workers, farmers other
persons not enrolled as regular students of the University and to grant
certificate to them as may be prescribed;

(8) to have collaboration in academic, research and extension education
programmes with other universities, ICAR Institutes and Public and
Private R&D organizations/institutions.

) to acquire, hold and retain property, both movable and immovable which
may have become vested or have been acquired by it for the purpose of the
University;

(10) to establish and maintain colleges/faculties, Research
Stations/Laboratories, KVKs and other units thereof relating to agriculture
and allied Sciences;

(11)  to create teaching, research and extension education posts with the prior
approval of the State Government and to appoint persons to such posts;

(12)  to create administrative and other posts with the prior approval of the State
Government and to appoint persons to such posts;
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(13)

(15)

(16)

17)

(18)

to institute and award fellowship, scholarships, stipends, prizes in
accordance with the Statutes;

(14)  to fix, demand and receive such fees and other charges as may be
prescribed;

to institute and maintain residential accommodations for students and staff
of the University as appropriate;

to supervise and control the residence, conduct and discipline of the
students of the University, and to make arrangement for promoting their
health and welfare.

to determine qualifications for teachers and to recognize persons as
qualified to give instruction or to carry out research and extension
education in Agriculture and allied sciences.

to do all such acts and things whether incidental to the powers aforesaid or
not as may be required in order to further the objectives of the university.

CHAPTER 111
AUTHORITIES OF THE UNIVERSITY

8. Authorities of the University—The following shall be the authorities of the
University namely:-

(1) Board of Management;

(2) Senate;

(3) Academic Council;

(4) Faculties and their Board of Studies;

(5) Such other bodies of University as may be declared by the Statutes to be

authorities of University;

9. Board of Management and its Constitution—(1) The Board of Management
shall be the Chief Executive body of the University and shall consist of the following

persons:-
(i)

(i0)
(iii)
(iv)
v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)

The Vice-Chancellor —Chairperson;

Agriculture Production Commissioner/Principal Secretary/ Secretary,
Department of Agriculture, Government of Bihar;

Principal Secretary/ Secretary, Finance Department of the State
Government;

Principal Secretary/ Secretary, Department of Animal and Fisheries
Resources;

Director, Agriculture;

Director, Horticulture;

One eminent educationist (not below the rank of Professor) from the field
of Agriculture and allied Sciences to be nominated by the State
Government;

Two representatives of State Legislature to be nominated by the State
Government;

One outstanding woman social worker having background of rural
advancement to be nominated by the State Government;

One progressive farmer from the jurisdiction of the university to be
nominated by the State Government;

One distinguished agro-industrialist to be nominated by the State
Government;
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(xi7) One representative from the Indian Council of Agricultural Research
(ICAR) to be nominated by the Director General, I[CAR;

(xiii) One Director to be nominated by the Vice-Chancellor in rotation as
prescribed in the Statutes;

(xiv)  One Dean to be nominated by the Vice-Chancellor in rotation as
prescribed in the Statutes;

(xv)  One Chairman of the Post-Graduate Department to be nominated by the
Vice-Chancellor in rotation as prescribed in the Statutes;

(xvi) Registrar — Secretary;

(2) The term of the office of the Members of the Board other than the ex-officio
members shall be two years.

(3) When a vacancy occurs in the office of any member by the reason of death,
resignation or any cause other than the expiry of term, the vacancy shall be filled in
accordance with the provisions of this section and the person who fills such vacancy shall
hold office for the residue of the term for which the person whose place he/she fills
would have been a member.

(4) No action or proceedings of the Board shall be invalid merely on the ground
of the existence of any vacancy or defect in the constitution of the Board.

(5) One third of the members of the Board shall form quorum at a meeting of the
Board. Provided that if a meeting of the Board is adjourned for want of quorum, no
quorum shall be necessary at the next meeting called for transacting the same business.

(6) Normally the Board shall on dates to be fixed by the Vice- Chancellor meet at
least twice a year. However, Vice-Chancellor may whenever, he thinks fit and shall, upon
the requisition in writing signed by not less than five members of the Board, convene a
special meeting of the Board.

10. Powers and Functions of the Board of Management—The Board of
Management shall exercise the following powers and shall perform the following duties,
namely:-

) Frame, amend and repeal the Statute/Regulations in the manner prescribed
under this Act;
(i) Review and consider the financial requirements and estimates for the

University and approve its budget ;

(iii)  Approve the recommendation for appointment of officers, teachers and
other staff of the University ;

(iv)  to accept or transfer any property on behalf of the University.

) to administer funds placed at the disposal of the University for the purpose
intended,;

(vi)  to arrange for the investment and withdrawal of the funds of the
University;

(vii)  to accept on behalf of the University trusts, bequests and donations;

(viii) to consider and approve the recommendations of the Academic Council
where required;

(ix)  to direct the form and use of the common seal of the University;

(x) to appoint such committees and bodies as it may deem necessary and set
down the terms of reference thereof in accordance with the provisions of
this Act and the Statutes;

(xi)  to consider and approve establishment, amalgamation and abolition of
Colleges, Department, Centre or Research Station/sub-station on the
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recommendation of Academic Council. New college / faculty shall be
established only after prior approval of the State Government.

(xii)  to create teaching, research and extension education posts with the prior

approval of the State Government.

11. The Senate :- (1) The Senate shall consist of the following persons, namely :-

Ex- officio members

(i)  Chancellor: Chairman

(i) Vice-Chancellor : The Vice-Chancellor, in the absence of the Chancellor,
shall preside the Senate;

(iii) Agriculture Production Commissioner or the Agriculture Secretary in his
absence;

(iv) Principal Secretary,Food & Consumer Protection Department,Government
of Bihar;

(v) Special or Additional or Joint Secretary of the Department of Agriculture,
Government of Bihar;

(vi) Special or Additional or Joint Secretary of the Department of Animal
Husbandry, Government of Bihar.

(vii) Chief Conservator of Forest, Bihar;

(viii) Director of Agriculture, Bihar, Patna

(ix) Director of Animal Husbandry, Bihar;

(x) Director of Fisheries, Bihar;

(xi) Joint Director of Agriculture, Education, Bihar, Patna;

(xii) Director, Research, Bihar Agricultural University ;

(xiii) Director, Extension Education to the University;

(xiv) All Deans of Faculties;

(xv) All Principals of Constituent Colleges and all Director of Research
Institutes;

Representative Members.

(xvi) Seven persons to be elected by and from amongst the members of the Bihar
Legislative Assembly in such manner as may be prescribed by the Speaker
of the Assembly;

(xvii) Two persons to be elected by and from amongst the members of the Bihar
Legislative Council in such manner as may be prescribed by the Chairman
of the Council;

(xviii) Six Teachers, other than Principals and Deans of faculties having at least
five years teaching experience to be nominated in the manner prescribed by
Statutes so as to give representation to all the constituent colleges of the
University;

(xix) Two persons one each to be nominated by the Bihar Fruit & Vegetable
Development Corporation and COMFED;

(xx) One representative of the employees of the University(other than teacher) to
be elected in the manner prescribed;

(xxi) Two farmers to be nominated by the State Government;

(xxii) Two eminent Agricultural Scientists to be nominated by the Chancellor;

(xxiii) One meritorious student to be nominated by the Vice-Chancellor in the
manner prescribed by the statutes;

(2) The term of the office of members of the senate, other than ex-officio

members shall be for a period of two years with effect from the date of their respective
elections or nominations, as the case may be and shall include any further period which
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may elapse between the expiration of the said period of two years and the date of the next
succeeding election or nomination, as the case may be not being an election or
nomination to fill up a casual vacancy.

Provided that a member elected or appointed as a representative of a body shall be
deemed to have vacated office with effect from the date on which he ceased to be a
members of the said body which elected or appointed him.

(3) The Senate shall, on dates to be fixed by the Vice-Chancellor, meet twice in
every year and these meetings shall be called the ordinary meetings of the Senate, one of
which shall be declared by the Statutes to be the annual meeting of the Senate.

(4) The Vice-Chancellor may whenever he thinks fit and shall upon a requisition
in writing signed by not less than one third of the total number of members of the senate
convene a special meeting of the Senate.

12. The power and duties of the Senate: - Subject to the provisions of this Act, the
Senate shall have the following powers and functions:-

(i) To review the broad policies and programmes of the University and suggest

measures for the improvement and development of the University;

(i1)) To consider and pass resolution on the annual report, annual account,

financial estimates and audit reports on such accounts of the University; and

(ii1)) To advice the Chancellor in respect of any matter which may be referred to

it for advice.

13. Academic Council—(1) Academic Council shall consist of the following
members-

(i) The Vice-Chancellor - Chairperson

(ii)  The Directors

(iii)  All Deans of the Faculty/Deans

(iv)  All Chairman, Post-Graduate Departments

(v)  Two Heads of the College Department from each faculty nominated by the
Vice-Chancellor on rotational basis

(vi)  One teacher of the Professor rank from each faculty to be nominated by the
Vice- Chancellor on rotational basis.

(vii) One eminent agriculture educationist from outside the University to be
nominated by the Vice-Chancellor.

(viii) Registrar — Member Secretary.

Comptroller and University Librarian shall be the non-member invitees.

(2) Academic Council may co-opt as members not more than two persons for
such period and in such manner as may be prescribed so as to secure adequate
representation of different sectors of agriculture and allied fields.

(3) All members of the Academic Council other than the ex-officio members and
members referred in sub-section (2) shall hold office for a term of two years.

(4) One third of the members of the Academic Council shall form quorum at a
meeting of the Council. Provided that if a meeting of the Council is adjourned for want of
quorum, no quorum shall be necessary at the next meeting for the transaction of the same
business.

(5) Normally the Academic Council shall meet once in each semester on such
dates as may be fixed by the Vice-Chancellor. However, special meetings of the
Academic Council can be called by the Vice-Chancellor.

14. Powers and Functions of the Academic Council—(1) The Academic Council
shall, subject to provisions of this Act and the Statutes, have the power by regulations of
prescribing all courses of study and determining curricula, and shall have control on
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teaching and other educational programmes within the University, and shall be
responsible for the maintenance of standards thereof.

(2) It shall have power to make regulations consistent with this Act and the
Statutes relating to all academic matters subject to its control and to amend or repeal such

regulations.

(3) In particular, and without prejudice to the generality of the foregoing power,
the Academic Council shall have power:-

()
(ii)

(iii)

(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)

To advise the Board and Vice-Chancellor on all academic matters.

To make recommendation regarding teaching, research and extension
education.

To make recommendations for the institution of Professorships, Associate
Professorships, Assistant Professorships and other teaching posts
including posts in research and extension education and in regard to the
duties thereof.

To make recommendations for adjunct professorship.

To make recommendations for the establishment/amalgamation/abolition
of Faculty College, Department of teaching, research and extension
education.

To make regulations regarding the admission of students to the university,
and determine the number of students to be admitted.

To make regulations relating to the courses of study leading to degrees,
diplomas and certificates.

To make regulations relating to the conduct of examinations and to
maintain and improve standards of education.

To make recommendations to the Board regarding conferment of honorary
degree.

To make recommendations regarding the qualifications to be prescribed
for teachers in the University.

To exercise such other powers and perform such other functions as may be
conferred or imposed on it under the provisions of this Act, by the Board
or Vice-Chancellor.

15. Faculties and Board of Studies—(1) A University shall have such faculties as
may be prescribed.

(2) Each Faculty shall comprise of such department of study as may be prescribed
by the Statutes.

(3) Each faculty shall consist of such members and shall have such powers and
perform such duties as may be prescribed by the Statutes.

(4) Each faculty shall have Board of Studies consisting of the following members:

(1)

(ii)
(iii)
(iv)

v)

Dean of Faculty/Dean - Chairperson

Deans of the constituent colleges of the faculty

All Chairman/Head of the Departments of the concerned faculty

One elder faculty member from each Department nominated by the Dean
of Faculty

A senior Head of the Department — Member Secretary

(5) The functions of each faculty shall be as follows:

@
(i)

To review teaching programme and suggest improvement thereof.

To consider the recommendations of the Committee of Courses and
Curricula or similar body of department/faculty and submit to the
Academic Council for approval.
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(ii1))  To perform such other functions as may be assigned to it by the Academic
Council or Vice-Chancellor.

(6) Each post-graduate department of a University shall have a chairman and each
college department shall have a Head whose appointment, powers and duties shall be
prescribed by the Statutes

16. Provisions in relation to Membership of Authorities—(1) Save as otherwise
provided in this Act, if any member other than ex-officio member of any authority or
body of the University, is unable by reason of his death, resignation, removal or
otherwise to complete his full term of office, the vacancy so caused shall as soon as
convenient, be filled by the appointment, nomination or co-option, as the case may be
and the person so appointed, nominated or co-opted shall fill such vacancy for the un-
expired portion of the term for which the member in whose place such person is
appointed, nominated or co-opted would otherwise have continued in office.

(2) The Board may remove any person from membership of any authority or body
of the University on the ground that such person has been convicted of any offence
involving moral turpitude or conduct not befitting the office held by the concerned
member with the approval of the Chancellor, except that prior approval of the Chancellor
shall not be necessary where such a person has been convicted by a competent Court of
law.

Provided that no such order shall be made against any person without giving
reasonable opportunity of being heard.

(3) A person who is a Member of any authority or body of the University as a
representative of another body whether of the University or not, shall cease to be a
member of such authority or body if before the expiry of the term of his membership he
ceases to be a member of that other body by which he was appointed or nominated.

(4) Whenever any person becomes a Member of any authority or body of the
University by virtue of the office held by him, he shall forthwith cease to be a member of
such authority or body if he/she ceases to hold such office before the expiry of the term
of his membership;

Provided that he shall not be deemed to have ceased to hold his office merely by
reason of his proceeding on leave for a period not exceeding four months.

(5) Any member, other than an ex-officio member of any authority or body of a
University may resign his office by letter addressed to the Vice-Chancellor and such
resignation, upon acceptance, shall take effect from the date on which the same is
submitted.

17. Validity and Protection of Act—(1) The university shall adhere to the acts and
laws of the union and the state.

(2) No act or proceeding of any authority or body of a University shall be invalid
by reason of the existence of any vacancy among its members or by reason of some
person having taken part in the proceedings who is subsequently found to have been not
entitled to do so.

(3) Save as otherwise provided in this Act, all the acts done or orders made in
good faith by the University or any of its authorities shall be final and no suit shall be
instituted against or damages claimed from the University or its authority for anything
done or purported to have been done in pursuance of this Act or the Statutes or the
Regulations.

(4) No suit or other legal proceeding shall lie against any officer or other
employee of the University in respect of anything which is in good faith done or intended
to be done in pursuance of this Act or any Statutes made there under.



28 AR ITele (3rTYROT), 16 3ol 2010

CHAPTER 1V
OFFICERS OF THE UNIVERSITY
18. Officers—The following shall be the officers of a University namely-
(i) The Chancellor;
(ii) The Vice-Chancellor;
(iii) The Directors;
(iv) The Deans;
(v) The Registrar;
(vi) The Comptroller;
(vii) Such other persons in the service of the University as may be declared by
the Statutes to be the Officers of the University.
19. The Chancellor—(1) The Governor of the State of Bihar shall by virtue of his
office be the Chancellor of the University.
(2) The Chancellor shall be the Head of the University and shall when present,
preside at the Convocation of that University.
(3) Every proposal to confer an honorary degree shall be subject to the
confirmation of the Chancellor.
(4) The Chancellor may
(i) call for any paper for information relating to the affairs of the University;
and
(ii) for reasons to be recorded, refer any matter except a matter falling under
Section 42 for reconsideration to any officer or authority of the University
that has previously considered such matter.

(5) The Chancellor may by an order in writing annul any order or proceeding of
the officer or authority of the University which is not in conformity with this Act, the
Statutes or the Regulation;

Provided that before making any such order he shall call upon the officer or
authority concerned to show cause why such an order should not be made and if any
cause is shown within the time specified in this behalf, he shall consider the same.

(6) The Chancellor shall exercise such powers and perform such other duties as are
conferred on him by this Act or the Statutes.

(7) The Chancellor shall have the right to cause an inspection to be made by such
person or persons, as he may direct, of the University including its building, laboratories,
libraries, museums, workshops and equipments and any institution, college or hostel
maintained or administered by the University or the teaching and other work conducted
by the University or in its auspices; and of the conduct of any other functionary of the
University; and to cause any enquiry to be made in respect of any matter connected with
administration and finances of the University.

(8) The Chancellor shall communicate to the University the view of the State
Government with reference to the result of such inspection or enquiry and after
ascertaining the opinion thereon of the University, advice the University, upon the action
to be taken and fix a time limit for taking such action.

20. The Vice-Chancellor—(1) The Vice-Chancellor shall be a whole time officer
of the University and he shall be appointed by the Chancellor from a panel of names
recommended by the State Government. The State Government shall prepare a panel on
the basis of the recommendations of the Search Committee. The Search Committee shall
consist of the following Members:-

(i) One nominee of Director General, ICAR
(ii) One nominee of the State Government
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(iii) One nominee of the Chancellor

Provided that one of these Members shall be nominated by the State Government
to act as Convener; Nominee of the Government and the Chancellor shall be in the rank
of Vice Chancellor or equivalent. The first Vice Chancellor of the University shall,
however, be appointed by the State Government from eminent agricultural scientists.

(2) A person who has attained academic excellence and demonstrated leadership
qualities in research, education and extension shall be eligible for candidature to the post
of Vice Chancellor.

(3) Notice of Search Committee shall be widely publicized and go to all
agricultural universities/institutes. The Search Committee will select and suggest a panel
of the three names.

(4) Notwithstanding anything contained in sub-section (1) above the second and
subsequent Vice-Chancellor shall be appointed by the Chancellor on terms and
conditions as he may determine.

(5) The Vice-Chancellor shall hold office for a term of five years from the date on
which he enters upon his office, or until he attains the age of sixty five years, whichever
is earlier.In case of vacancy of first Vice Chancellor created before five years the state
government shall appoint the Vice Chancellor for remaining period of five years.

(6) The Vice-Chancellor may relinquish his office by resignation in writing under
his hand addressed to the Chancellor which shall be delivered to the Chancellor normally
60 days prior to the date on which the Vice-Chancellor wishes to be relieved from his
office, but the Chancellor may relieve him earlier.

(7) In the event of a temporary vacancy of the post of Vice-Chancellor or his
absence on leave or for any other reason, senior most Director/Dean of Faculty of the
University, with the approval of the Chancellor, may perform the duties of the Vice-
Chancellor but his period shall not exceed six months.

(8) The Vice-Chancellor shall not be removed from his office except by order of
the Chancellor passed on the ground of mis-behaviour or incapacity or if it appears to the
Chancellor that the continuance of the Vice-Chancellor in office is detrimental to the
interests of the University, after due inquiry by such person nominated by the Chancellor
in which the Vice-Chancellor, shall have an opportunity of making his representation.

21. Powers and Duties of the Vice-Chancellor—(1) The Vice-Chancellor shall be
the Principal Executive Officer of the University and exofficio Chairman of the Board,
Academic Council and other authorities and shall, in the absence of the Chancellor,
preside at the Convocation of the University and confer degrees on persons entitled to
receive them.

(2) The Vice-Chancellor shall exercise overall control over the affairs of the
University and shall be responsible for due maintenance of discipline in the University.

(3) The Vice-Chancellor shall convene meetings of the Board of Management and
Academic Council.

(4) The Vice-Chancellor shall ensure faithful observance of the provisions of this
Act and Statutes and Regulations and he shall exercise such powers as may be necessary
in this behalf.

(5) The Vice-Chancellor shall be responsible for the presentation of the annual
financial estimates and the annual accounts to the Board of Management.

(6) The Vice-Chancellor may take any action in any emergency which in his
opinion calls for immediate action. He shall in such case and as soon as may be thereafter
report his action to the authorities who would ordinarily have dealt with the matter. If the
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authority disagrees with the action of the Vice-Chancellor the matter shall be referred to
the Chancellor whose decision shall be final.

(7) Where any action taken by the Vice-Chancellor under sub- sections (6) affects
any person in the service of the University to his disadvantage, such person may prefer an
appeal to the Board within thirty days from the date on which such person has been
served a notice of the action taken.

(8) If the Vice-Chancellor is satisfied that a decision of the Board is not in the best
interest of the University, he shall refer it to the Chancellor whose decision thereon shall
be final.

(9) Subject to the provisions of the preceding sub-sections, the Vice Chancellor
shall give effect to the decisions of the Board regarding the appointments, promotions
and dismissal of officers, teachers and other employees of the University.

(10) The Vice-Chancellor shall be responsible for the proper administration of the
affairs of the University and for a close co-ordination and integration of teaching,
research and extension.

(11) The Vice-Chancellor may appoint under intimation to the Board of
Management, any suitable person temporarily for a period not exceeding six months in a
vacancy of an officer of a University referred to in clause (iii) to (vii) of Section-18.

(12) The Vice-Chancellor shall exercise such other powers and perform such
other duties as are conferred or imposed upon him under the provisions of this Act and
the Statutes.

(13) The Vice-Chancellor, for a period of six months from the date of first
enforcement of this Act may have the following extra powers:

(i) Subject to the approval of the Chancellor, to make the statutes under this
Act to provide functioning of the University;

Provided, the Vice-Chancellor may adopt mutatis mutandis the Statutes
existing before the commencement of this Act in the University;

(ii) With the prior approval of the Chancellor, to constitute provisional
authorities and bodies and on their recommendation make rules for the
conduct of the work of the University;

(iii) Subject to the control of the Chancellor to make such financial
arrangement and incur such expenditure as may be necessary to enable
this Act or any part thereof to be brought into operation;

(iv) With the prior approval of the State Government, to make such
appointments as may be necessary to enable this Act or any part thereof to
be brought into operation;

(v) With the prior approval of the Chancellor to appoint committees that he
thinks fit to discharge such of the functions as he may direct,

(vi)To exercise all or any of the powers conferred on the Board of
Management by this Act or the Statutes.

22. Other Officers of the University.—General Terms and Conditions: The
officers of the University referred to in clause (iii) to (vii) of section-18 shall be
appointed by the Vice-Chancellor with the approval of the concerned authority of the
University on such terms and conditions as may be prescribed shall be the whole time
Officer of the University. The salary and allowances and other conditions of service of
such an officer shall be as prescribed by the Statutes.

23. Directors, Deans, Registrar, Comptroller etc.—(1) Director of Resident
Instruction-cum-Dean (PGS) shall be responsible for inter-faculty and inter-departmental
co-ordination of under graduate and post-graduate resident instructions
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(2) Director of Research shall be responsible for the direction and co-ordination of
research programmes in the University.

(3) Director of Extension Education shall be responsible for direction and co-
ordination of agricultural extension programme.

The duties and responsibilities of other Directors shall be as prescribed by the
Statutes.

(4) Dean of the Faculty/Deans: The Dean shall be the Chairman of the Faculty
and its Board of Studies and shall be responsible to the Vice-Chancellor for the
organization of the teaching programme of the Faculty.

(5) Registrar:—

(a) shall be Ex-officio Secretary of the Board of Management and Academic
Council and permanent invitee of all councils.

(b) shall be responsible for the due custody of records and common seal of the
university.

(c) shall be responsible for establishment matters and general administration
in the university as prescribed.

(d) shall be responsible for admissions of Under Graduate (UG) and Post
Graduate (PG) and conduct and management of examinations at UG and
PG, maintenance of permanent records of the students at the university
including the courses taken, credits obtained, degrees, prizes or other
distinctions and other items pertaining to academic performance and
discipline of the students.

(6) Comptroller:

(a) shall be responsible for preparation of the budget, the statement of
accounts, management of the funds and investments of the University.

(b) shall be responsible for ensuring that expenditure is made as authorized.

(c) shall arrange periodical internal inspection of the accounts maintained in
various units of University.

(d) shall be responsible for the maintenance of the accounts of the University
in the form and manner as approved by the Board and keep constant watch
on the state of cash and bank balance and on the state of investment.

(e) shall see that the asset registers are maintained up-to date and that the
regular stock checking is conducted.

(7) Subject to the provisions of this Act, the Officers of the University referred to
in clauses (iii) to (vii) of section-18 shall perform such other duties as may be prescribed
or as may be assigned to them from time to time, by the Vice-Chancellor.

CHAPTER-V
SERVICE CONDITION OF TEACHERS AND STAFF

24. Appointment, selection and fixation of pay and allowances.—(1) Subject to
the provision of this Act, procedure for appointment, promotion, selection, fixation of pay
and allowance, and other service conditions of teachers and members of the staff of the
University shall be as prescribed in the Statutes.

(2) Notwithstanding anything contained in the Act no University or any colleges
or its institutions shall create any teaching or non-teaching post involving financial
liability, nor shall increase the pay and allowances of its staff without prior sanction of
the State Government.
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CHAPTER VI
EDUCATION, RESEARCH AND EXTENSION EDUCATION
25. Education—(1) Subject to provisions of this Act, Education in the University
shall include Bachelor's, Master's and Doctoral degree programmes and short-term
diploma / certificate courses etc. in the disciplines of Agriculture and allied sciences as
prescribed.

2) The Educational programmes would maintain congruence with the

State and National policies.

3) The University shall put in place initiatives for e-learning,
distributed / distance education, ICT-enabled knowledge sharing etc.

4) Programmes of Agricultural Education should aim at producing
competent and skilled graduates and post-graduates.

26. Research—(1) Subject to the provisions of this Act and the Statutes, the
University shall carry on strategic, basic and applied research in agriculture and allied
discipline.

(2) The University through its research organization shall be the principal agency
of control over research activities in Agriculture, Animal Husbandry and other allied
branches in its jurisdiction.

(3) The University with the concurrence of Government may establish
Regional/Zonal Research Stations and Sub-Stations in different agro-climatic zones in its
territorial jurisdiction for the conduct of research including operational research.

27. Extension Education—(1) Extension Education programmes shall be
established in the University and shall, subject to the provisions of this Act and the
Statutes, ensure technology assessment and refinement and facilitate dissemination of
technology based on research findings to farmers and others for accelerated agricultural
growth. It shall conduct demonstrations and training programmes for the benefit of
various stakeholders. Extension Education programmes shall be coordinated with various
units of the University and other appropriate agencies of the Centre and the State.

(2) The University shall be responsible for developing models of Agricultural
Extension in the State.

(3) University shall aid and assist State Government Officers/ Extension Officers
& farmers of its jurisdiction to impact training pertaining the agricultural innovations.

28. Integration of teaching, research and extension education.—(1) In
consultation with the appropriate officers of the University, the Vice-Chancellor shall be
responsible for taking such steps as may be necessary for the full integration of teaching,
research and extension education activities of the University.

(2) Every faculty member borne on teaching cadre shall devote some time (not
exceeding 30% and as decided by the Vice Chancellor in consultation with the
appropriate officers of the University) in an academic year for undertaking research
and/or extension activities besides teaching. Likewise a faculty member borne on
research or extension shall spend some time in teaching.

(3) All teaching, research and extension education staff located in the
college/faculty shall be under the administrative control of Dean of the Faculty/Dean of
the College/Faculty and overall technical control of Director (Research) and Director
(Extension Education) as the case may be.

(4) The University shall develop its programme of research and extension
education keeping in view the regional needs of the State and provide the appropriate
technological backstopping, to the Government and other stakeholders.
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CHAPTER VII
FUNDS AND ACCOUNTS

29. The University Funds.—(1) The University shall have a General Fund to
which shall be credited:-

(i) Its income from fees, endowments and grants and income from properties
of the University including hostel, experimental stations and farms;

(ii) Contribution and grants made by the Government on such conditions as
are consistent with the provision of this Act;

(iii) Other contributions, grants, donations, beneficiations and loans and other
receipts.

(2) The University shall form a fund called the Foundation Fund from
contributions and grants made by the Central Government or the State Government or
approved agency for being credited to that fund and such other sums as may be specified
by the Board, shall be credited to this fund. The Board may as and when necessary
retransfer such amount as may be specified, from the Foundation Fund to the General
Fund, in manner prescribed.

(3) The University shall furnish statements of accounts, reports and other
particulars to the Government relating to any grant made by the Government and shall
take such action and furnish such statements, accounts, reports and other particulars
relating to the utilization of any grant within such time and manner as the Government
may direct.

(4) It shall be competent for the University in furtherance of its objectives to
accept the grants from the Government or any other State Government or the Central
Government or Statutory Bodies or endowments or donations under such conditions as
may be agreed upon between the University and the granter or donor.

30. Management of Funds—The General Fund, Foundation Fund and other funds
of the University shall be managed according to the provisions laid down by the Statutes.

31. Accounts and Audit—The Annual Statement of accounts of the University
shall be prepared by the Comptroller and certified by an authority to be nominated or
authorized by the Board. The Statement shall include all the money accruing to or
received by the University from whatever source and all amount disbursed and paid by
the University. Such statement shall be submitted to the Government by the Board
normally within six months after close of the financial year to which these pertain.

32. Provident Fund, Pension and Insurance—(1)  The University shall
constitute for the benefit of its officers, teachers, ministerial staff and other employees, in
such manner and subject to such conditions as may be prescribed, such as pension,
gratuity, insurance, provident fund, contributory pension fund as approved by the State
Government.

(2) For such pension, gratuity, insurance and provident fund so constituted by the
University, the State Government may declare that the provisions of the Provident Funds
Act shall apply to such funds as if it were Government provident Fund.

Provided that the University shall have power in consultation with the Finance
Committee and the Board to invest Provident Fund amount in such manner as it may
determine.

33. Government Grants—The Government shall every year make the following
lump sum grants to the University, namely:-

(i) A grant not less than the estimated expenditure of pay and allowances of
the staff contingencies, supplies and services of the University for proper
functioning of University;
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(ii) A grant to meet such additional items of expenditure, recurring and non-
recurring as the State Goverrnment deem necessary.
Finance Committee—(1) The Board shall constitute a Finance Committee

consisting of:-

(i) The Vice-Chancellor - Chairperson

(ii) Principal Secretary/ Secretary ,Finance to the State Government or his
nominee not below the rank of Joint Secretary;

(iii) Principal Secretary / Secretary,Agriculture to the Government or his
nominee not below the rank of Joint Secretary;

(iv) One Director/Dean from amongst the Board Members to be nominated by
the Vice-Chancellor;

(v) One nominee of the Board,;

(vii) Comptroller - Member Secretary

(2) Finance Committee shall have the following functions:-

35.

(i) To examine the annual accounts and budget estimates of the University
and to advise the Board thereon;

(ii) To review the financial position of the University from time-to-time;

(iii) To make recommendations to the Board on all matters relating to the
finances of the University.

(iv)To make recommendation to the Board on all proposals involving
expenditure in excess of the amount provided in the budget.

CHAPTER VIII
STATUTES AND REGULATIONS
Statutes—Subject to the provisions of this Act, the Statutes, the University

may provide for any matter connected with the affairs of the University and shall, in
particular, provide for the following, namely:-

Y]
2)

3)
“4)
&)
(6)

)

8)
)

Constitution, powers and duties of the Authorities;

Creation, composition and functions of the other Bodies or Committees
necessary or desirable for improving the academic life of the University;
Designations, powers, functions, duties, manner of appointment and
selections, and terms and conditions of service of the officers other than
Chancellor and Vice-Chancellor;

Classification, qualification and manner of appointment, terms and
conditions of services and duties of teachers and non-teaching staff of the
University;

Terms and conditions of service of the Vice-Chancellor;

Establishment, amalgamation, sub-division or abolition of faculties,
Departments/ Research Stations/Centres or other units of the University;
Establishment of pension and insurance schemes for the benefit of
officers, teachers and other employees of the University and rules, terms
and conditions of such schemes;

Holding of Convocation to confer degrees and diplomas;

Conferment and withdrawal of honorary degrees and academic
distinctions;

(10)  Conditions of service, remunerations and allowances including traveling

and daily allowances to be paid to officers, teachers and other persons
employed under the University;

(11)  Conditions and mode of appointment and the duties of examining bodies

and examiners;
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(12) Management of Colleges/Centres/Divisions/Departments/Regional
Stations/other KVKs/ institutions founded or maintained by the University
(13)  Constitution of Selection Committee for appointment of teachers and other
staff;
(14)  Designation, manner of appointment, powers and duties of officers
(15)  All other matters which this Act are to be or may be provided for by the
Statutes.
36. Statutes how made—(1) Statutes under this Act shall be proposed by the
Board and submitted to the Chancellor for his assent and shall be valid only after the
assent is received and notified by the Vice-Chancellor. However statutes in respect of
section 35 (7) and (10) will require prior approval of the State Government.
(2) Any Statute may be amended or repealed by the Board with the assent of the
Chancellor;
(3) All Statutes made under this Act shall be published in the official gazette;
37. Regulations—(1) The authorities of a University may make regulations
consistent with this Act and the statutes for:-
(i) Laying down the procedure for their meetings and number of members
required to form the quorum.
(ii) Providing for matters which by this Act and the Statutes are to be
regulated by Regulations;
(iii) Providing for any other matter solely concerning the authority and not
provided for by this Act and the Statutes
(2) The Academic Council may subject to the provisions of Act and the Statutes,
make regulations providing for courses of studies, system of examination, academic
calendar, award of degrees and diplomas of the University and other matters related to
Resident Instruction.
(3) The regulations made by any authority of the University shall be subject to
such directions as the Board may from time to time give in this behalf.
(4) Academic Council of the University may make regulations for-

(i) The holding of Convocations to confer degrees and diplomas;

(ii) The conferment of honorary degrees, academic distinctions and
withdrawal of degrees.

(iii) 'The establishment and abolition of hostels maintained by the University;

(iv) The institution of fellowships, scholarships, stipends, bursaries, medals
and prizes and the conditions of award thereof;

(v) The entrance or admission of the students to the University and their
enrollment and continuance as such and the conditions and procedures for
dropping students from enrollment;

(vi) The fees which may be charged by the University;

(vii) The course of study to be laid down for all degrees, diplomas and
certificates of the University;

(viii) The conditions under which students shall be admitted to the degrees,
diplomas, or other courses and examinations of the University and their
eligibility for the award of degrees and diplomas;

(ix) The conditions for conferment of degrees and other academic distinctions.

(x) The maintenance of discipline among the students of the University

(xi) The special arrangements, if any, which may be made for residence,
discipline and teaching of women students and the provision of special
courses of study for women.
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(xii) The conditions of residence of students of the University and the levy of
fees for residence in hostels.
CHAPTER IX
MISCELLANEOUS

38. Residence of students—The students shall reside in the accommodation
hostels provided as per rules.

39. Annual Report—The annual report of a University shall be prepared by the
Registrar or any other officer, assigned under the direction of the Vice-Chancellor
normally within six months from the close of the Financial Year and circulated to the
Members of the Board before the meeting at which it is to be considered. The Board shall
after consideration of the annual report forward a copy thereof to the Government.

40. Delegation of powers—The B.O.M. may, by statutes, delegate the powers
exercisable under this Act or the Statutes made there under, to any authority, officer,
heads of colleges/departments/ institutions or units/office subject to such conditions and
restrictions as the B.O.M. may deem proper.

41. Constitution of ad-hoc committees—Notwithstanding anything in this Act and
until such time as the authorities are duly constituted, the Vice-Chancellor may subject to
the approval of the Board, after it has been constituted appoint committees temporarily to
exercise, perform and discharge any of the powers, functions and duties of such authority
under this Act.

42. Disputes as to institution of University Authorities and Bodies—If any
question arises as to whether any person has been duly appointed or is entitled to be a
member of any authority or other body of University, the matter shall be referred to the
Chancellor whose decision thereon shall be final;

Provided that before taking any such decision, the Chancellor shall give the person
affected thereby reasonable opportunity of being heard.

43. Legal Proceeding—All suits and other legal proceedings by or against the
University shall be instituted, prosecuted or defended on behalf of the University by the
Law Officer under the Administrative control of Registrar or any other officer
specifically nominated in this behalf by the Vice-Chancellor.

44. Appointment to posts in connection with the affairs of University—(1) Subject
to the provisions of this Act and the Statutes made there under, appointment to posts and
services in connection with the affairs of the University may be made by the Vice-
Chancellor with the approval of the concerned authority as prescribed.

Provided that such approval of Board shall not be necessary in respect of
appointment of posts carrying scales of pay lower than the pay scale of an Assistant
Professor.

(2) Notwithstanding anything contained in this Act and until such time as the
Statutes are made or the authorities of the University are constituted, appointments to
posts and services in connection with the affairs of the University may be made by the
Vice-Chancellor on such terms and conditions as may be approved by the Chancellor.

45. Transitional Provisions—(1) Notwithstanding anything contained in this Act
or in the other universities Act in the State or in the Statutes or regulations made under
any of these enactments any student who immediately before the commencement of this
Act was studying in a college which has been or may hereafter be admitted to the
privileges of a University for degree, diploma or certificate of the (other) Universities, in
accordance with the regulations of the University be permitted:-

(a) to complete his course in accordance with the curriculum of studies of
(other university in state) University;
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(b) to be examined by the University and if on the results of such examination
he qualifies, be entitled to be conferred a corresponding degree or diploma
or certificate of the University;

(c) to appear at the examination within two years of the normal period
required for completing the said course of studies.

(2) In the year of the establishment of the University, University examinations of
all courses in different faculties and disciplines shall be conducted by other universities in
the State as the case may be, and in subsequent years, the examination shall be conducted
by the University.

46. Provisions regarding existing colleges and institutions:—(1) The Colleges
and the Research Institutes indicated in schedule-1 shall be maintained, controlled and
managed by the University.

(2) All the properties, assets, liabalities and obligations in respect to institution
indicated in Schedule I shall stand transferred to and vest in or devolve upon the
University.

(3) Notwithstanding anything contained in (other Universities in the state)
Universities Act, or in Statutes or Regulations made thereunder, College of
Agriculture/Veterinary and other colleges in allied fields (as approved by Government)
shall after the commencement of this Act, be dis-affiliated from other University in the
state and shall be maintained by the University as constituent College.

(4) All employees of any College, Research Institute or other officers &
Institutions mentioned in Schedule I shall be the employee of the University and shall
cease to be the employee of Rajnedra Agriculture University.

Provided that they shall give written notice to the Rajendra Agricultural
University within one year of publication of Notification of the Act in the Bihar Gazette.
They may be permitted to be retained in the service of and to be posed on equivalent post
within the jurisdiction of the Rajendra Agricultural University. Likewise the employees
of Rajendra Agricultural University, if they so desire, may give written notice to the State
Government for their absorbtion in the Bihar Agricultural University, Sabour. The State
Government will intimate its decision to the University.

47. Removal of difficulties—(1) If any difficulty arises in giving effect to the
provisions of this Act, the Government may, by order do anything which appears to it
necessary for the purpose of removing the difficulty.

(2) No order made under sub-section (1) shall be questioned in any Court of law
on the ground that no difficulty, as is referred to in the said sub-section, existed to be
removed.

(3) Every order published, under this section shall as soon as may be after its
publication laid before both Houses of the State Legislature.

48. Repeal and Saving: (1)The Bihar Agricultural University Act, 1987 (Bihar
Act 8, 1988) is deemed to be modified in terms of this Act in respect of institutions
enumerated in Schedule-1.

(2) Notwithstanding such amendment, anything done or any action taken in
exercise of the powers conferred by or under the said Act and so far as it is not
inconsistent with the provisions of this Act, shall be deemed to have been done or taken
in the exercise of powers conferred by or under this Act, as if this Act were in force on
the day on which such thing was done or action taken.

Schedule-I
L. Educational Institutes—
1. Bihar Agricultural College,Sabour,Bhagalpur
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Mandan Bharti Agriculture College,Agwanpur,Saharsa
Bihar Veterinary College,Patna
Sanjay Gandhi Institute of Dairy Technology,Patna
College of Horticulture,Noorsarai,Nalanda
search Institutes/Stations/Sub Stations
Regional Research Station,Agwanpur,Saharsa
Regional Research Sub Station,Jalalgarh,Purnea
Jute Research Station,Katihar
Irrigation Research Station,Madhepura
Irrigation Research Sub Station,Araria
Regional Research Sub Station,Munger
Fine Rice Research Sub Station,Tilondha,Bhagalpur
Irrigation Research Station,Bikramganj,Rohtas
Botanical Research Sub Station,Dhangain,Rohtas
10. Agricultural Research Institute,Patna
11. Pulse Research Centre,Mokama,Patna
12. Betelvine Research Station,Islampur,Nalanda
III.Krishi Vigyan Kendras
1. Krishi Vigyan Kendra,Munger
Krishi Vigyan Kendra,Ariari,Sheikhpura
Krishi Vigyan Kendra,Agwanpur,Saharsa
Krishi Vigyan Kendra,Jalalgarh,Purnea
Krishi Vigyan Kendra,Katihar
Krishi Vigyan Kendra,Madhepura
Krishi Vigyan Kendra,Sabour,Bhagalpur
Krishi Vigyan Kendra,Araria
Krishi Vigyan Kendra,Banka
10. Krishi Vigyan Kendra,Lakhisarai
11. Krishi Vigyan Kendra,Supaul
12. Krishi Vigyan Kendra,Kisanganj
13. Krishi Vigyan Kendra,Barh,Patna
14. Krishi Vigyan Kendra,Harnaut,Nalanda
15. Krishi Vigyan Kendra,Bikramganj,Rohtas
16. Krishi Vigyan Kendra,Jehanabad
17. Krishi Vigyan Kendra,Aurangabad
18. Krishi Vigyan Kendra,Gaya
19. Krishi Vigyan Kendra,Arwal
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By order of the Governor of Bihar,
RAJENDRA KUMAR MISHRA,
Secretary to Government.
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[Bihar Act 19, 2010]
THE BIHAR AGRICULTURAL UNIVERSITY (AMENDMENT) ACT, 2010
AN
ACT
TO AMEND THE BIHAR AGRICULTURAL UNIVERSITY ACT,1987 (BIHAR ACT,8,1988)

BE it enacted by the legislature of the state of Bihar in the sixty one year of the
Republic of India as follows:

1. Short title, extent and commencement.— (1) This Act may be called the Bihar
Agricultural University(Amendment) Act 2010.

(2) It shall extend to the whole of the State of Bihar,

(3) It shall come into force on such date as the Government may appoint by
notification in the Government gazette.

2. Amendment in Section-2 of Bihar Act 8 of 1988:—Sub-Section (xxi) of
Section-2 of the Act 1987 will be substituted by

“(xxi) Region means the jurisdiction of the University as provided under
subsection (1) (i) and (ii) of Section-3”

3. Amendment in Section-3 of Bihar Act 8 of 1988:—(i) and (ii) of Sub Section (1)
of section 3 shall be substituted by the following:

“(i) The Rajendra Agricultural University with its headquarters at Pusa having
its jurisdiction over the whole of the state of Bihar.

(ii) All Colleges,Research and Experimental Stations, Krishi Vigyan Kendras
or other Institutions mentioned in Schedule-I shall be its constituent units
under the full managment and control of its officers and authorities and
no such units shall be recognized as affiliated units. The State Government
shall have power to add or delete any institution from Schedule-I. ”’

4. Amendment in Section- 4 of Bihar Act 8 of 1988:—Sub-Section (1) of Section-4
of the Act shall be substituted by the following:

“(1)With respect to teaching at the University or college level, research, and
extension education programmes in the field of agriculture and its allied
fields broadly defined in this Act, the territorial jurisdiction and
responsibility of the University shall extend to the area as mentioned in
Section -3 (1) (1) and (ii).”

(2) Sub Section (4) of Section -4 of the Act will be deleted.
(3) Sub Section (5) of Section -4 of the Act shall be substituted by the following:

“(5) The University shall have authority throughout its jurisdiction to provide
for,instruction,teaching,research and training in Agriculture in the State”.

5. Amendment in Section-38 of Bihar Act 8 of 1988:—Sub Section (1) of Section-
38 of the Act shall be substituted by the following:
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“(1) All colleges,Research and Experimental Stations,Krishi Vigyan Kendras
or other Institutions existing at the time of commencement of the Act and
falling within the territorial jurisdiction as referred in Sub Section (1)(i)
and (ii) of Section -3 shall continue to be maintained,controlled and
managed by the University.”
Schedule-I
I. Educational Institutes—
Faculty of Agriculture,Pusa,Samastipur
Tirhut College of Agriculture,Dholi,Muzaffarpur
College of Home Science,Pusa,Samastipur
College of Agricultural Engineering,Pusa,Samastipur
College of Fisheries,Dholi,Muzaffarpur
College of Basic Science & Humanities,Pusa,Samastipur
II.Research Institutes/Stations/Sub Stations—
1. Sugarcane Research Institute,Pusa,Samastipur
Animal Production Research Institute,Pusa,Samastipur
Regional Research Sub Station,Madhopur,West Champaran
Banana Research Station,Hajipur,Vaishali
Horticultural Research Station,Birauli,Samastipur
Deep Water Rice Research Station,Biraul,Darbhanga
. Rice Research Station,Jhanjharpur,Madhubani
III. Krishi Vigyan Kendras—
Krishi Vigyan Kendra,Khodawandpur,Begusarai
Krishi Vigyan Kendra,Saraiya,Muzaffarpur
Krishi Vigyan Kendra,Jale,Darbhanga
Krishi Vigyan Kendra, Hariharpur,Vaishali
Krishi Vigyan Kendra,Bhagwanpur Hat,Siwan
Krishi Vigyan Kendra,Madhopur,West Champaran
Krishi Vigyan Kendra,Birauli,Samastipur
Krishi Vigyan Kendra,Saran
Krishi Vigyan Kendra,Gopalganj
Krishi Vigyan Kendra,Piprakothi,East Champaran
Krishi Vigyan Kendra,Sheohar.
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fFar SRR | T WRER W, AEWSHAgER, 39 [ARd Fged acs teece gRT Sad o@r @l
TIETYRIEAT HaT Fal |

(if) ofE, JEmien & 9%, qfed @ Sl iR FHeufd gRT SHal iR, Saraieo—ufidae

o)

Afed, UdIT—aIS Ud Gernerafd &I URgd Bl SIg |

(3) TEI—dTS ol@T B Ul Ud oikar uRier ufided W favafdened gRT @) T8 dRAg & fJavor
P 1 Yfdded 5T WRAR Bl I IR I8 WRAR fAu Fedd & Fedl & gHel 9 SuRefud
PHRATYIT |

foerR-Tsaud & SRyl 4,
TS HAR,
TWHR & HgFd e
6 WS 2015

o TAOSH0-1-12/2014/69 wet:|—TaeR faum deat g1 Fommiid iR wemfen T=aa )
29 o 2015 w1 ogEd faer wfa favafaemea  (Wenwm) sifafwm, 2015 & fefafea
FUST STETE foeR-Towe & WiUeR ¥ sEe g Wiy TR war v, TN urdE d@faum &
ATR-348 & We(3) & oA sFq eifufrem w1 RS v ¥ wiftea we wwenm SR

foer-T=a & sRYT 4,
TS |AR,
THR & HgFd feal
Bihar Agricultural University (Amendment) Act, 2015
(Bihar Act 11, 2015)
AN
ACT
To Amend the Bihar Agricultural University Act,2010 (Bihar Act,12,2010)

Be it enacted by the legislature of the state of Bihar in the sixty sixth year of the
Republic of India as follows:-

1.Short title,extent and commencement. - (1) This Act may be called the Bihar
Agricultural University(Amendment) Act 2015.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force on such date as may be appointed by the Government, by
notification, in the official gazette.

2. Amendment in Section-31 of Bihar Act 12 of 2010. - Section-31 of the said Act
2010 shall be substituted by the following :-
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"31 (1) The statement of annual accounts of University shall be prepared by the
Comptroller under the direction of the Vice-Chancellor and all the money accruing to or
received by a University from all kinds of sources and all amount disbursed and paid by a
University shall be entered in the accounts.

(2) (1) The accounts of the University shall be audited by the Comptroller and
Auditor-General of India from time to time. The State Government may also cause audit of
the said accounts by a chartered Accountant appointed for the purpose as per needs.

(i1) The accounts, after audited, shall be printed and copies with the audit report shall
be presented by the Vice-Chancellor to the Board of Management and to the Chancellor.

(3) The Board of Management shall submit a copy of the accounts and the report to
the State Government with the statement of the action taken by a University on the audit
report and the State Government shall cause the same to be laid before the Houses of the
Legislature.”

By order of the Governor of Bihar,
MANOJ KUMAR,
Joint Secretary to the Government.

3r<fieTen, HiTaTerd HguTer,
TR, gedr grRT Uehrid vd Hied|

fIeR IraTe (3FATUROT) 540-571+400-310E10UI0|
Website: http://egazette.bih.nic.in
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[ferR e 10, 2022]
fer oY favafderey (deem) afdfwm, 2022
faer Y fawafdere sifdf=m, 2010 (RER ffF=E 21, 2010) &1 FoOEA & & forg s |
YRI—TTIRTSY & fagard a9 # R oy fQurmrsd grr fFr=faRad wu & a8 srfSfafag 81—

1. dferd M, R &k U9 - (1) I fafrm ErR ofY Reafdere (Wemes) safm,
2022 HET ST FHT |
(2) 39T foRaR wwgof fagR g # g |
(3) ¥ SW ARG | Yg< BN I, ARBR §IRT XISTU3 H IR gRT F19d &1 S |

2. f9ER fafmd 12, 2010 & gRT 20(2) # A |- f9ER PN fawafdenram sfdfwm, 2010
(R arfaf==H 12, 2010) @& &RI— 20 (2) F=IfTRad R UfcReMiUd &1 SIrgIf—

20 (2) HeUfa Ieadd WR B &dl, fer, Afdedr vd HeRmTd ufadgar 3@ drel afad

B 9 P e & w=fa o fage s, e fAeafdened dieeR & w9 d <9 10

(@9) aui @1 rgWd Ut ' 3frEr e o fhel ufafled o an srargfie uRmiaTd

e § gATH 10 () Iuf BT FHIEHAD A UG BT FHI0T B |

3. faEr afafm 12, 2010 & gRT 203) # A |- fIeR P fawafdenraa sfafw=m, 2010
(AR arfaf=r=H 12, 2010) T &RI— 20 (3) F=IfeTRad R UfReMUT &1 SIrgIf—
20 (3) W9 B B AN B AUS VAR fhAwm S iR g8 @i i
faeafdererl /e & Sl | 94 @ 09a &1 HHES T Bl 3R A9 AWl ® U9 B
g T ARBR BT T | AT & §RT Fd BAST BT JJRAAT TAT I TRBR G
AR & 3MTelds H Ferafd ol Fgfad @t SRef |

4. f9grR =M 12, 2010 &1 9T 20(5) H HORA |- SER S fwafqemery s1fdf=™, 2010
(e arfaf = 12, 2010) & aR1— 20 (5) F=ferRad g1 ufcRenfud &1 Srwefi—
"20 (5) HeAURT 37U U WR AR B HI ARG I UrE qul T JAA@T 70 (FR) 9 Bl 1Y
T® Sl A1 Ugel 81, UG gRU ST | YH gerufa o Rfed dfg o & qd 89 R dfg 9y &
AR A B Y YA: TSI WRBR FHeruld Fgad dR qHI |”

SIfoRawy AT,
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3 ol 2022
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(Rrer ifaf=m 10, 2022) #1 fefafed st oK fer =M@ & WER 9 s6@& g1
v T W €, N9 uRdia d@faum & ogess-348 % @e (3) % ol Swa sifufem
HT SIS oo H WIfYRd WIS WWEN SRAT |
fIER—TSUTe & QY 9,

SOfoeawy sara,
WPR P TN IRa |
[Bihar Act 10, 2022]
BIHAR AGRICULTURAL UNIVERSITY (AMENDMENT) ACT, 2022
AN
ACT

To Amend the Bihar Agricultural University Act, 2010 (Bihar Act, 12, 2010)
Be it enacted by the legislature of the state of Bihar in the seventy third year of
the Republic of India as follows:-

1. Short title, extent and commencement. - (1) This Act may be called the Bihar
Agricultural University (Amendment) Act, 2022.
(2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force on such date as may be appointed by the
Government, by notification, in the official gazette.
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2.

Amendment in Section-20(2) of Bihar Act 12 of 2010. - Section-20(2) of the
Bihar Agricultural University Act, 2010 (Bihar Act, 12, 2010) shall be
substituted by the following :-
"20(2) The Vice-Chancellor shall be a person possessing the highest level of
competence, integrity, morals and institutional commitment. He should be a
distinguished academician with a minimum of 10 (ten) years experience as
Professor in a University or 10 (ten) years experience in a reputed research
or Academic Administrative organization with proof of having demonstrated
Academic leadership, in the field of Agriculture”
Amendment in Section-20(3) of Bihar Act 12 of 2010. - Section-20(3) of the
Bihar Agricultural University Act, 2010 (Bihar Act, 12, 2010) shall be
substituted by the following :-
"20(3) Notice of Search Committee shall be widely publicized and go to all
agricultural universities/institutes. The Search Committee will select and
suggest a panel of the three names to the State Government. The Chancellor
shall appoint suitable candidate as the Vice-Chancellor based on the panel
recommended by the committee and forwarded by the Government"
Amendment in Section-20(5) of Bihar Act 12 of 2010. - Section-20(5) of the
Bihar Agricultural University Act, 2010 (Bihar Act, 12, 2010) shall be
substituted by the following :-
"20(5) The Vice Chancellor shall hold office for a term of five years from the
date on which he enters upon his office, or until he attains the age of 70
(seventy) years, whichever is earlier. In case of vacancy of first Vice
Chancellor created before five years the state government shall appoint the
Vice Chancellor for remaining period of five years."
Jyoti Swaroop Srivastava,
Secretary incharge to the Government.

3refteres, AAfAdTery qSunmed,
fagrR, g1 gt yaifera ve gfsal

S8R TToTe (IMATHIRUT) 180-57 1+400-810ST0YT0 |
Website: http://egazette.bih.nic.in
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